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SPRAREFAMENS
T LEGISLATURES) ACT 1953

(No 1 oF 1954),

An Act to declare certain ofﬁces of proﬁt not to drsquahfy their

holders for helng chosen as, or for_ bemg, members of
Parhament- A9 ase-may-bes-thel.e -gislative-Assen

4 [ It j’anuary 19541
WHEREAS doubts have arisen as to whether certain offices are

~ offices of profit under the Government;

AND WHEREAS it is exped1ent to declare that siich 'o‘Pﬁc'es should not,

‘under certain conditions, disqualify, or be deemed to have disquali-

fied, the. holders thereof for belng chosen as, or for bemg, members

- BEit, therefore, enacted by Parliament as. fol_lows:-—

1. Short tltle —This Act may be called the Preventlon of D1squa11-
fication :

S 2 Definitions. —In thls Act, unless the c0nt‘ext ,.otherms“e re— L
. quires,— . : ;

- (a) “Commlttee” means any comm1ttee commission, ceuncil, o /
board or.any other body of persons Whether a qtatutory body. AL

or not, set up-by the Government;-

(b) “compensatory. allowance” means such sum of money ‘as .
the Government may determine as being payable to the Chairman
or any other membér of a Committee by way of travelling:-. .-
allowance, daily allowance, cohveyance allowance or house rent .°

Allowance for the purpose of enabling the Chairman or other SRS

* member to recoup any expenditure incurred by him in attend- -
ing any meeting of a Committee or performmg any other
functions as a member of a Committee,

Eobpldnatwn —For the purposes of this. clause, “daily
alloWance means an allowance which shall not,— ‘

(1) inthe case of a member of either House of Parliament,
when that House is sitting, exceed forty rupees per day; and

(u) in any qther case exceed twenty Tupees per day,
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Prevention of Disqualification (Parliament and [act VI
Pare C States Legislatures)

(c) “statutory body” means any corporatlon board, company,

society or any other body of persons, whether 1ncorporated or.
not, established, registered or formed by or under any law for -
“the time being in force or exerc1s1ng powers and functlons under.

any such law.

: 3 Removal ang prevention of dlsqua.hﬂcatlon for member@hlp of
Parliament in certain cases.—It is hereby declared that the following
offices shall not disqualify, and shall be deemed never to have -dis-

qualified, the holders thereof for be1ng chosen as, or for be1ng,‘ :

- members of Parhament—

(a) .the offices of Chairman and member of a Committee set
up for the purpose of advising the Government or any other
‘authority in respect of any matter of public irhportance or-for

v ‘the purpose of making an inquiry into, or collecting statistics in "

- respect of, any such matter:

Provided that the holder of any such ofﬁce is not in recelpt of,
or entitled to, any fee or remuneration other than compensatory
allowance; |

“. (b) the offices of the Vice-Chancellors of Universities;.
- {c) the offices of. the Deputy Chief Whips in Parliament;

(d) the offices held by officers in the National Cadet Corps-

-.raised and maintained under the National Cadet Corps Act, 1948

(XXXIT of 1948), and in the Territorial Army raised ‘and malntaln-:

~ ed under the ‘Territorial Army Act 1948 (LVI of 1948).

4, Temporary removal of dlsquahﬁcatlon for membership of
Parlament in certain other cases.—It is hereby further declared_that
"“the following 'offices shall-be deemed never to have disqualified, and
shall not, if held for any period not extend1n§ beyond the

Gf——ApH}'"’l‘g'ﬁ’f disqualify, the holders thereo
or for being, members of Parliament,—
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(a) the offices. of Chairman and member of a Comm1ttee'

of sectlon 3

vested in the Government
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for being chosen as,

other than any such Comm1ttee as i referred to in clause (a)

(b) the offices of Chairman, director, member and officer of
. a statutory body, where the power to make any appointment to.-
. any such office or the power to remove any person therefrom is = -




